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To 

Deputy Commissioner, 

Rupnagar 

No ....... ~.~ ...... ..; .O.!{LDated .g}/.<>.?:-.} .3.-?.~ 

A~~-A 

Subject Regarding compliance of the order of Hon'ble NGT in O.A. No. 882 of 

2022 titled as Sanjeev Kumar versus Deputy Commissioner, Rupnagar 

and Others. 

In accordance with the directive of the worthy Deputy Commissioner of 

Rupnagar and Una, a committee comprising of the District Revenue Officers (ORO) of 

Rupnagar and Una, the Tehsildars of Nangal and Una, and the Divisional Forest Officers 

(DFO) of Una and Ropar was convened on 21st February 2024 to address the following 

issues: 

1. Disagreement Reg1arding Revenue Record Entries: -

Despite no document of ownership being produced by the Himachal 

Pradesh Forest Department, discrepancies were corrected in line with the mutation. 

The updated information was duly communicated to the relevant authorities of 

Himachal Pradesh. The land in question was found to be 351 knals 10 Marla in area 

and enterd ownership of provincial Government and Timber market in possession 

Colum of Jmabandi of Village Nikku Nanhagl Tehsil Nangal. However, no document 

of ownership was produced by the Himachal Pradesh Forest Department. 

2. The on spot area which is fenced by Forest Department Una.:-

A joint measurement was conducted by Kanugo and Patwris of village 

Nukku Nangal and patwari and Kanugos of Himachal Pardesh, confirming that the 

area fenced by the Forest Department, Una aligns with the corresponding total area 

in the revenue records i.e. 351 Kanals 10 Marla. 

3. The identification of khasra number of land in question: -

The issue of identification of khasra number of the land in question was 

found to be sub-judice and a court commissioner has already been appointed by the 

Hon'ble Court to address the issue. 

In conclusion, all relevant actions have been taken, and the necessary 

reports and communications have been made to ensure compliance with the order. 

5Annexure  A
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358/ 414 (1 -3) 3474/ 2775/ 420 (1 -3) 3478/2479 / 21426 (2-8) 445/ 3 (0-1) 450 93-8) 452/2 

(3 -19) 455 (5-0) 456 (5-9) 457 (3-4) 459 (2-8) 460 (0-10) 461 (0-14)462 (4-15) 463 (1 -6) 

464 (2-13) 465 (1-1 ) 466 (1 -11) 467 (2-2) 468 (2-17) 469/2 (2- 11 ) 470 (3 -18) 471 (0-12) 

472 / 1 (0- 17) 472 / 2 (6- 2) 474 (2-11 ) 476 (2-7) 492 (1-19) 493 (2 -7) 494 (3 -4) 495 (2 -15) 

497 (2-7) 498 (1 -17) 499 (2 -0) 500/2 (0-8) 501/2 (0-8) 2054/ 451 (0-12) 2120 / 4 75 (0-19) 

212 1/ 475 (1-12) 2123 / 502/ 3 (2 -4) 2404/ 44 9 / 2 (0-5) 2483/ 4 4 9 (1- 4 )2485/447 (2-10) 

2486/477 (5-1) 2487/ 477 (3 -0) 2611 / 496 (0-11)3612/496 (1 -4) 2778/2122/ 502 (4-13) 

2779/2122/ 3 (2-0) 3060/ 458 (0-17) 3061 / 458 (1-0) 3062/458 (1 -7)3063/ 458 (1-8) 

3064/458(1-8) kittas-129/ total area 341 Kanal 7 Marias as entered in the revenue 

record.After correction through Fard Badar this area comes through 351 Kanal10 Marias. 

The correction by Fard Bader is shown in the following schedule. 

Serial Wrong Khasra No. entered in Correct Khasra No. in revenue Remarks 

No. Reveue Record Record after Fard Badar 

1 478min (3-18) 478 (3 -18) 

2 479 / 1 min (1 -0) 479 / 1 (1-0) 

3 1313 (0-7) 313 (0-7) 

4 2464/314 (0-7) 2469 / 314 (0-7) 

5 3316/ 491 / 1/ 1min (0-5) 3316 / 491 / 1/ 1 (0-5) 

6 419 (10-1) 419 (9-13) 

7 4 23/2 (0-5) 4 23/2 (0-17) 

8 2415 / 422 (1-3) 2475/ 422 (1 -3) 

9 2771/394/ 2 (3-11) 2771 / 394/2 (3 -16) 

10 2774/2608-2609 (10-3) 2774/2608-2610 (10-3) 

11 3039/414 (1-4) 3059/ 414 (1-4) 

12 3056/316/2 (0-11) 3056/396/2 (0 -11) 

13 3474/2775/420 (1-3) 3474/2775/ 420 (1-13) 

14 3478/2479/2/426 (2-8) 3478/2479 / 426 / 2(2-8) 

15 457 (3-4) 457 (5-4) 

' 
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16 465(1-1) 465 (1-7) 

17 2054/451 (0-12) 2054/451 (3-15) 

18 2123/502/3 (2-4) 2123/502/3 (2-11 ) 

19 3612/496 (1-4) 2612/496 ( 1-18) 

20 2404/449/2 (0-5) 2484/449/2 (0-5) 

21 468 (2-17) 468 (2-11) 

22 400/2 (2-0) nil This Khasra entered 

twice in Jamabadi. 

So this number is 

deleted 

26 417min (0-17) nil This Khasra entered 

twice in Jamabadi. 

So this number is 
deleted 

23 ----- 2053/451 (0- 12) This Khasra no. is not 

entered in 
Jamabandi 

24 ----- 473 (4-8) This Khasra no. is not 

entered in 
Jamabandi 

25 ----- 418 (0-17) This Khasra no. is not 

entered in 

Jamabandi 

This Measurement was done with the help of tape in the presence of 

officers/employees & the area within the fencing was measured at the spot and it is correct 

as per the revenue record. The report is submitted to you for further appropriate action. 

Enclosures: 1. Attendance Report 

2. Copies of above mentioned Khasra Nos. 

3. Copy of the Correction made in the revenue record through Fard 

' Badar. 
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CWP-16320-2018 

DALJIT SINGH VS. STATE OF PUNJAB AND OTHERS 

Present: Mr. Amandeep Saini, Advocate 
for the petitioner: 

Neutntl Cit•tion No:= 

It is the contention of learned counsel for the petitioner that the 

petitioner is a proprietor in Village Nikku Nangal, Tehsil Nanga!, 

District Rupnagar. The field book, khasra girdawari, lattha have been 

misplaced since the year 2004 and the petitioner has been requesting for 

tracing or reconstruction of the record as the villagers are facing problem 

because of non-availability of this record. Even despite information sought 

under the Right to Information Act acknowledging the factum of losing of the 

records, no efforts have been made to reconstruct the said records despite there 

being communication from the competent authority for doing so. 

A representation dated 24.02.2014 (Annexure P-2) has been submitted by the 

petitioner to the Deputy Commissioner, Rupnagar, and thereafter another 

representation dated 26.12.2017 (Annexure P-1) has been submitted by the 

petitioner to the Sub Divisional Magistrate, Nanga!, but no action thereon has 

been taken. 

Notice of motion. 

On the asking of the Court, Mr. Raj Birinder Singh Chahal, 

Additional Advocate General, Punjab, accepts notice. 

List on 28.08.2018. 

Copy of the paper book be handed over to the counsel for the 

State, who shall seek instructions in this regard. 

Copy of this order be given dasti to the State counsel under 

signatures of Bench Secretary of this Court. 

July 9'\ 2018 (AUGUSTINE GEORGE MAS@ 
l£or SUbseqUPflfrll!fler.s see-CO.cP-·3 78·2021 Decided byJiON:BL~CE A'W1111:BiWf91/1.'!'::. 

SANGWAN 
1 ofl 

::: Downloaded on· 12·02·2024 14:37:38 ::: 
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CWP-16320-2018 

DALJIT SINGH V/S STATE OF PUNJAB AND OTHERS 

Present: 

-*-
Mr. Amandeep Saini, Advocate for 
Mr. Madan Lal Saini, Advocate 
for the petitioner. 

Mr. Charanpreet Singh, Asstt. A.G., Punjab. 

-*-

Neut ral Citation No:= 

In compliance with the order dated 09.07.2018 passed by this 

Court, learned counsel for the State, on instructions from Shri Rajeev 

Kumar, Clerk, 0/o Tehsildar, Tehsil Nanga!, District Rupnagar, submits that 

the records would be reconstructed within a period of 3-4 months and 

therefore, prays for time. 

The said request of the counsel for the respondents at this stage 

is not accepted. Two months time is granted to the Deputy Commissioner, 

Rupnagar, to reconstruct the records and file report in this Cow1. 

List on 27.02.2019 for consideration. 

To be shown in the urgent list. 

December 20'\ 2018 
(AUGUSTINE GEORGE MASlli) 

JUDGE 
Harish 

For Subseq uent order s see COCP-378-i 02l Decid ed by HON'RI E MR JUSTICE $t¥1tfltf~ 
SANGWAN 

1 of 1 

::: Downloaded on -12-02-2024 14:42:35 ::: 
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Daljit Singh 

Present: 

Civil Writ Petition No.l6320 of2018 

Vs. State of Punjab and others 

Mr. Amandeep Saini, Advocate for 
Mr. M.L.Saini, Advocate, 
for the petitioner. 

Mr. Charanpreet Singh, AAG, Punjab, 
for the State. 

***** 

Neutr11/ Clt11t/on No:= 

In compliance with the order passed by this Cowt on the earlier 

dates, especially as per the order dated 09.07.2018, affidavit of Additional 

Deputy Commissioner, Rupnagar dated 22.02.2019 has been filed in Court 

by stating that the Deputy Commissioner, Rupnagar, is on leave for two 

days and, therefore, said affidavit of Additional Deputy Commissioner is 

being filed. 

In the affidavit, it has been stated that 45% of the site plan has 

been prepared on the basis of the revenue record and further time of atleast 

tive months is required to complete the process as ordered by this Court. It 

has also been mentioned that Director, Land Records, Punjab, has been 

approached by the Deputy Commissioner, Rupnagar, vide communication 

dated 04.02.2019 (Annexure R-1) for helping the revenue authorities for 

complying with the order passed by this Court 

In view of the above, hearing of the case is deferred to 

29.05.2019. 

It goes without saying that the Director, Land Records, Punjab, 

would render all assistance and cooperation for carrying out the task, which 

has been assigned and required to be completed by the revenue authorities 

under the supervision of Deputy Commissioner, Rupnagar. 

Let the steps taken to reconstmct the records within a period of 

three months, as granted by this court, be placed on record before the date 

fixed. The explanation would be taken into consideration on seeing the 

intent, purpose and endevour on the part of the Deputy Commissioner, 

Rupnagar to comply with the order. 

To be shown in the urgent list. 

February 27, 2019 
khurmi 

(AUGUSTINE GEORGE MASill) 
JUDGE 

_E.oLSubsequent_ordecs_seaCOCJ!JZ&202l..D.eclded...by_HDN'.BLE..MR.-JUSTLCE.AifNJtfl:f!ftil!l~ 
SANG WAN 

1 oil 
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CWP-16320-2018 

DALJIT SINGH 
VS. 
STATE OF PUNJAB AND OTHERS 

Present: Mr. Amandeep Saini, Adv. for 
Mr. Madan Lal Saini, Advocate 
for the petitioner. 

Neutral Citation No:= 

Mr. Charanpreet Singh, Assistant Advocate General, Punjab. 

Status report by way of affidavit dated 22.05.2019 of the 

Deputy Commissioner, Rupnagar, has been filed in Court, which is taken on 

record. Copy thereof has been supplied to the counsel for the petitioner. 

It has been asserted by the counsel for the petitioner that there 

appears to be some discrepancy in the reconstructed record, for which 

purpose the petitioner shall visit the office of the Tehsildar, Nangal, on 

03.06.2019 at 11:00 AM to reconcile the records and thereafter 

to file a fresh status report. . 

In view of the above, the hearing of the case is defen·ed to 

09.07.2019. Fresh status report be filed. 

To be shown in the urgent list. 

May 29'\ 2019 
Puneet 

(AUGUSTINE GEORGE MASIH) 
JUDGE 

For Subsequent orders see COCP·378-2021Jl.edded by HQN'RI F MR JIISDCE Artl¥/tHtflt9tmf.llo:= 
SANGWAN 

lofl 
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CWP-16320-2018 

DALJIT SINGH V/S STATE OF PUNJAB AND OTHERS 

Present: Mr.Amandeep Saini, Advocate, 
for Mr. Madan Lal Saini, Advocate, 
for the petitioner. 

Mr. T.P.S.Chawla, DAG, Punjab, 
for the State. 

-*-

Neutral Citation No:= 

Fresh status report by way of affidavit of the Deputy 

Commissioner, Rup Nagar dated 02.07.2019 has been filed in Court, taken 

on record. 

Counsel for the petitioner prays for an adjournment to verify 

the said aspect and if need be, to tile an affidavit of the petitioner. 

Adjourned to 17.07.2019. 

July 9'h, 2019 
pj 

(AUGUSTINE GEORGE MASffi) 
JUDGE 

For Subsequent orders see CO.cP-378-2021 Decided by HON'BLE..MR. JUSTICE Afkiv1Htf5fWl!}}/Jo:= 

SANGWAN 
1 or 1 
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Neutral Citation No:" 

270 

CWP-16320-2018 

DALnT SINGH V/S STATE OF PUNJAB & ORS 

Present: 

-*-

Mr. Amandeep Saini, Advocate for 
Mr. Madan La! Saini, Advocate 
for the petitioner. 

Mr. Charanpreet Singh, Asstt. A. G., Punjab 
for the State. 

-*-

Counter affidavit of the petitioner filed in Court is taken on 

record, copy of which has been supplied to the counsel for the State. 

Counsel for the State, on instructions from Mr. Dalip Singh, 

Naib Tehsildar, Nanga!, informs the Court that 76% of the total record is 

complete. So far as the records of the petitioner is concerned, the same is 

complete and demarcation of his land would be carried out on or before 

15.09.2019 and report in this regard will be submitted prior to the next date 

of hearing. 

Counsel for the petitioner states that he would file another 

application for demarcation apart from one dated 12.06.2019, which has 

submitted to the Tehsildar, Nanga!. He also undertakes that as and when 

charges will be intimated with regard to carrying out the demarcation, the 

same would be deposited within a period of two days. 

List on 30.09.2019 for consideration. 

1711
' July, 2019 

Harish 

(AUGUSTINE GEORGE MASIH) 
JUDGE 

For Subs equent orders see COCP-UB-2021 Decided by HON'BI E MR JUSTICE 4'RJiffftf!(iiMf9flJ_o:= 
SANG WAN 

1 ofl 
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103+261 
CWP-16320-2018 

and 
CM-10917-CWP-2023 in/and 

CWP-25115-2021 

DALJIT SINGH 
V/S 

STATE OF PUNJAB AND OTHERS 

Present:- Mr. Amandeep Saini, Advocate 
for the petitioner in both the petitions. 

Mr. Arun William, AAG, Punjab. 

Mr. Sudhanshu Makkar, Advocate 
for respondent No.7 in CWP-25115-2021. 

***** 

CM-10917-CWP-2013 

Neutral Citation No:= 

Application is allowed. Short reply by way of an affidavit on 

behalf of respondent No.6 i.e. M.C. Nangal is taken on record. 

Main cases 

Learned counsel for the petitioner has submitted that the 

petition has been filed for issuance of directions to the respondents to 

reconstitute/trace the revenue record i.e. Musavi, Khasra Girdawri register, 

Field book, Lattha which is not traceable from 2004 and is yet not 

reconstituted/traced due to which petitioner and other villagers are facing 

problem in identification of their land. He submits that the record is not 

complete till date. 

Learned State counsel has submitted that most of the record 

has already been constructed. 

Let the State file a fresh affidavit to clarify the detail of record 

which is yet to be completed and which particular record has been 

constructed. 

1 or 2 
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CWP-16320-2018 and 
CM-10917-CWP-2023 in/and 
CWP-25115-2021 

To come up on 20.12.2023. 

Neutral Citation No:= 

-2-

Photocopy of this order be placed on the file of other 

connected case. 

04.12.2023 
rittu 

2 of2 

(RAJESH BHARDWAJ) 
JUDGE 

Neutral Citation No:= 
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Dr. Preeti Yadav, DC Rupnagar

Respondent 

Enroll No. (D/3722/2012)

41

07thMarch

Nupur Kumar
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